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Shri Khroo t-. Pariat ...Applicant

VITRSUS

'l'he State Of Meghalaya & Ors . . Respondents
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S'TA'I'T] OF' MriGIIAI,AYA

I, Barilang W. phira, the Secretary to the Government of - 
I

Meghalaya in the public Works Department (Roads and Buildings) \;iL
having officc ar Secrerariar. Shillong. Mcghalaya 73gOOl, Oo f,"."iUy *{

solemnly alllrm and state as under:

That I am presently posted as the Secretary to the Government of

Meghalaya in Public Works Department (Roads and Buildings)

and as such I am aware of the facts, circumstanccs and records

pertaining to the instant case in rry official capacity. I am

competcnt and authorized to swear the present affidavit on behalf

A
f Answcrin g Rcspondent Nos. l, , ancl 7.

) the letter petition filed in the captioned case alleges that
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the construction of the Jowai llypass Road in Meghalaya

)
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there are alleged instances of environmental degradation,

improper waste management, and violation of environmental

norms and I state at the outset that the allegations made in the

original application are not correct and the same are denied. T'he

detailed reply and submissions of lacts and law are provided in

succeeding paragraphs.

3. 'l'hat this ljon'ble l-ribunal, vide order dated 21.11.2024, was

pleased to direct the constitution of a Joint Comrnittee to ascertain

the veracity of the allegations raised in the letter petition dated

25.06.2024 regarding alleged environrrental degradation caused

4. 'l'hat this llon'ble 'l'ribunal, vide order dated 25.02.2025, was

pleased to take on rccord the Joint (--ommittee Report dated

10.02.2025 filed by thc Central Pollution Control Board (CPCB),

in compliance with the carlier direction issued on 2 I .l 1.2024.'lhe

recommendalions made by the Cornmittee as referred for

convenience as under:

,' 
5. O R EC OMMEN D ATI O NS.

i.7'he concerned state authorily/contractor r.s

obligated to construct additional temporary sandbag

walls at all vulnerable locations lo prevent debris

from following downhill into the Myntdu river.
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by road construction works undertaken by the Public Works

Department, Government ol Meghalaya. )
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3
ii. The dumping of construction waste (soil, stones, and

other materials) at rhe unauthorised sites must be
stopped immediately. Cctncerned Municipal Board/
District Administration must identrfi lands forestablishing collection centre/storage/processing
sites for construction and demolition waste in the
Jowai town as required under
Management Rules, 20 I 6.

the C&D l(aste

iii.Proper dust control measures should be implemented
at the construction site as per CpCB guid"lir", on
DUST mitigation measures in handling construction
material and C&D waste.

iv. Concerned project proponent must inventories the
C&D waste generated al the site and shall submit
waste management plan and get appropriate
approvals from the local authority as required into the
C&D ll/aste Management Rules 2016.

v. Municipal authorities, i.e. Jowai Municipal Board
must strengthen municipal solid waste managemenl in
Jowai town by ensuring proper collection, storage,
and transportation of MSW Waste processing facility
should be established within the town to manage
waste in accordance Ll/ith Municipal Solid Llaste
Management Rules 2016. MS\CB shall enforce and
monitor the same.

vi. Awareness campaigns may be conducted to educate
the local population about the importance of proper
waste disposal and its impact on water quality,
encouraging community participation in keeping the
river and suruounding areas clean. "
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A
are concerned , it was found to be within permissible limits and the
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4

fiorn agricultural fields and will not be permitted to be dumped in

any private property.

6. That the construction of the Jowai bypass rsa significant

infrastructure development in the State olMeghalaya. This project

is essential for improving the transportation network in the region

as it is intended to ease the heavy traflic congestion in the Jowai

town by linking two nalional highways i.e. NH40E and NH-44,

bypassing the town.

7. -Ihat the 5.915 kilometre stretch ol this the road involves

construction ol 3 bridgcs. Substantial portion ol the work has

already been completed, including two bridges. The change scope

of work in the third bridge, and its approval from the Ministry ol

Road -l'ransport and Ilighways Government of lndia has caused

some delay in completion of the project which was scheduled to

be completed by March 2025.

8. '[hat the temporary sand bridges have been constructed in the

river/stream only to launch steel girder plates and the sand and

earth put in the river temporarily arc bcing removed completcly

A fiom the water after the bridges are ready. Moreover, hume pipes

being provided in thc earth bridge for flow of water. -Ihe
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5
also being regularly cleaned and shall be removed completely once

the construction is complete.

9. That the removal of soil and debris from the Liar pamkam Stream

was completed in January, 2025. Furthermore, the clearing of

debris from the adjoining paddy fields on both the sides of the

stream is has also been completed. Copies of photographs showing

cleaning of the lake and agricurtural fields are annexed herewith

and marked as ANNEXURE R_l [pg. No. _ ro _l
10. I'hat the temporary protective structures, including sandbag walls

have been installed at critical locations by the contractor. ln areas

where temporary filling of riverbeds was undertaken to faciritate

the launching ofbridge girders, the process ofremoval is currently

underway and is anticipated to be completed within the next three

to fbur days. The State Government has also instituted measures

to regulate any future dumping activities, thereby ensuring strict

adherence to applicable environmental standards and guidelines.

Copies ofphotographs showing sandbags deployed as additional

protective measures are annexed herewith and marked as

A
ANNEXURE R-2 [pg. No._ ro 

--l
at in compliance with Rule 10 of the Construction and

Lalsh r Tiwall

Shtlto ,ie9 olition Waste Management Rules, 20 16, the lJrban A ff-airs
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notifoing designated dumping sites. Concurrently, the Public

Works Department (PWI)) has issued directions mandating that all

construction and demolition waste be properly inventoried and

disposed of strictly in accordance with the applicable statutory

provisions and will be dumped by the contractor after

inventorization at the designated sites only

12. 'l'hat the Public Wolks I)epartrnent (PWI)) has instituted a system

fbr the preparation and maintenance of Construction and

Demolition (C&D) waste registers. In addition, Waste

Management Plans are being developed for all ongoing and

upcoming infrastructure projects in accordance with the provisions

ol- the Construction and Demolition Waste Management Rules,

2016.

13. The State respectfully assures this Hon'ble Tribunal that

appropriate measures have been undertaken to safeguard

agricultural lands in thc vicinity of the project site, and to prevent

any form of encroachment or damage thereto, which was the

primary concern ol the applicant.

14. l'hat it is submitted that temporary earth fillings undertaken lor

A dge construction have contributed to siltation in certain areas.

dial measures have been initiated, and rernoval operations
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16.

I
quality monitoring indicates that the parameters remain within the

permissible limits as prescribed under Gazette Notification G.S.R.

742(E), dated 25rh September 2000.

That it is respectfully submitted, the public Health Engineering

(PHE) Department conducts regular monitoring of water intake

from the Myntdu River. The analysis of treated water consistently

demonstrates compliance with the prescribed standards under BIS

IS 10500:2012. Ihe Department remains committed to

maintaining and ensuring continued adherence to these standards.

That the issue pertains to the functioning of the local municipal

authority, i.e. Jowai Municipal Board is distinct and independent

from the ongoing construction of the Jowai Bypass Road and is

sub-judice before this Hon'ble Tribunal in O.A. No. 606 of 20lg

titled as Compliance of Municipal Solid Waste Management

Rules, 2016 and other environmental issues wherein the Urban

Affairs Department has already formulated a comprehensive plan

to enhance the collection, transportation, and processing of

Municipal Solid Waste (MSW) within Jowai town and the same

has been placed before this Hon'ble T.ribunal in O.A. No.606 of

8. A copy of the latest report filed on behalf of the State ol

alaya in O.A. No.606 of 20 lg is annexed herewith and
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17. That the State Govemment is also conducting regular awareness

programmes amongst the local population and schools for training

them on good practices of waste segregation, management and

disposal. Copies of photographs conducting awarene ss

programmes are annexed herewith and marked as ANNEXURE

R-a lPg. No._ to _l
18. That in view of the submissions made above, it is most respectfully

submitted that the instant allldavit rnay kindly be taken on rccord

and appropriate orders may kindly be passed by this Hon'ble

'lribunal.

I)t.l,o ENI'

D
A o

VERIF'ICA'I'ION:

Verified at Shillong on this )r ,f day olJuly 2025 that the contents

of the above affidavit are true and correct to the best of knowledge and

beliefofthe deponent based on official records ofthe State Government

and nothing is false and nothing material is concealed therefrom.

Scc,8y b flc Govt ot Mo0nshya
hl^ic Wqrs (REB) thomrui

A
Solemnly Affirmed before me this day t.N't/Th" c?ponerlt i5 ident,ir l

4d-wrza
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DE,
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Lrtshml Tiriri
ila.ry PuUic

shiHonr' lltgh.l.r.- 
R.on-t{o.22717

Glvt ol lndia

It is prayed accordingly.

Identified lly
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I Certify that the content ol t"e Ar '..vi!
are read o,,/er and Explained to the Depon'i1t

who ver,ii:d the same before me-

liwart

70 85
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ANNEXURE R-2
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1. BACKGROUND 

In compliance with the directions of the Hon’ble NGT vide order dated 05.09.2024, the State 

Government has taken several steps to improve the solid and liquid waste management in the 

state. All efforts have also been made to collect the requisite funds to bridge the gap in solid 

and liquid waste management as directed by the Hon’ble NGT. 

2. DIRECTIONS OF THE HON’BLE NGT 

2.1 SOLID WASTE MANAGEMENT 

i. There exists a gap in the processing of solid waste to the extent of 114 TPD which is 
adding to legacy waste every day. 

ii. There is no disclosure on the utilization of 94 TPD compost and its quality. Further, 
there is no disclosure on the rejects coming out of the process of composting and its 
disposal. 

iii. There is almost no waste processing in other local bodies like; Shillong Cantonment 
Board, Tura, Jowai, Williamnagar, Resubelpara, Baghmara and other three Town 
Committees and unprocessed waste must be piling up and when dumped down the 
hills and it may be entering in streams. 

iv. We find that no characterization has been disclosed about inert waste being land filled 
to ascertain that no other waste is comingled. 

v. It needs to be ascertained in what manner recycling (scrap - 58 TPD) is being carried 
out by the Recyclers registered with ULBs. 

vi. We find that 5.16,951 lakh MT (Total legacy waste: 5.39,174 minus remediated waste: 
22,223) of waste is yet to be remediated. Further, timelines stretching up to December 
2026 violate MSW Rules, 2016. 

2.2 SEWAGE MANAGEMENT 

i. 18.63 MLD black water through septic tanks is either seeping or getting mixed with 
grey water and being discharged into rivers/streams and drains. 

ii. Performance of existing SBR/ MBBR treating 0.435 MLD has not been disclosed and 
details of types of de-centralized plants to be set up are not provided.  

2.3 RING FENCE ACCOUNT 

i. An amount of Rs 48.53 crores has been ring-fenced and expenditure incurred on 
ongoing projects. 
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3. ACTION TAKEN REPORT 

Action taken with the direction of the Hon’ble NGT in the order dated 05.09.2024 are as 
follows: 
 

3.1 SOLID WASTE MANAGEMENT 

Directions of Hon’ble NGT Compliances 

(i) There exists a gap in the 
processing of solid waste to the 
extent of 114 TPD which is adding 
to legacy waste every day. 

With reference to the gap in processing of solid 
waste. 

1. A 4 TPD incinerator to process non-recyclable, 
non-compostable waste has been set-up in 
Shillong and operationalized in between the 
period from September 2024 till March 2025. The 
current working capacity is 3 TPD. 

2. The State is currently working to complete the 
action plan approved under the Swachh Bharat 
Mission (SBM) 2.0 in setting up of waste 
processing plants in Meghalaya's ten Urban 
Local Bodies (ULB), which has a total capacity of 
91 TPD, details of the action plans and progress 
is enclosed as Annexure IV Table no. 4 at page 
23. 

3. 10 TPD RDF plant is being operationalized in Tura 
under PPP mode. 

4. Setting up of decentralized waste to compost 
units with a total capacity of 10 TPD in Tura has 
been initiated. 

5. The State is taking steps to set up long term 
integrated waste management facilities and the 
details are as Annexure IV Table no. 5 at page 24. 

a. There is no disclosure on the 
utilization of 94 TPD compost 
and its quality. Further, there is 
no disclosure on the rejects 
coming out of the process of 
composting and its disposal. 

The details of utilization of 94 TPD Compost: 

Utilization:  

1. The compost has been tested by Central 
Government institutions and National 
Accreditation Board for Testing and 
Calibration Laboratories (NABL) and is found 
suitable for use. Test reports is enclosed as 
Annexure V at page 30. 

2. The compost produced has been tried by 
local farmers and the results were found to 
be promising. 

3. A Memorandum of Understanding (MoU) 
between the ULB and the State Agriculture 
Department is being finalized to purchase the 
compost produced by the ULB, subject to the 
compost meeting the Fertilizer Control Order 
(FCO) standards. 

Details of Rejects & its disposal: 

a. Combustible rejects are baled and sent to 
cement plants. An MoU was signed between 
the Shillong Municipal Board (SMB) and 
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Directions of Hon’ble NGT Compliances 

Dalmia Cement (Bharat) Limited for co-
processing. 

b. Inert rejects are disposed in the Sanitary 
Landfill. 

b. There is almost no waste 
processing in other local bodies 
like; Shillong Cantonment Board, 
Tura, Jowai, Williamnagar, 
Resubelpara, Baghmara and 
other three Town Committees 
and unprocessed waste must be 
piling up and when dumped 
down the hills and it may be 
entering in streams. 

With reference to the solid waste processing units in 
other Municipalities and Town Committees, the 
detail progress in setting up of processing units with 
a total capacity of 111 TPD is enclosed as Annexure IV 
Table no. 4 at page 23.  

c. We find that no characterization 
has been disclosed about inerts 
being land filled to ascertain that 
no other waste is comingled. 

At present, 34 TPD of rejects is disposed in the 
Sanitary Landfill Site. As per the study conducted by 
Call & Fix, a firm engaged for Bio – Mining of Legacy 
Waste, the rejects consist of the following. 

1. Refuse-Derived Fuel: 7.5%. 

2. Construction & Demolition Waste: 6.5% 

3. Moisture Loss: 24% 

4. Inert: 62 % 

Report is enclosed as Annexure VI at page 33 

d. It needs to be ascertained in 
what manner recycling (scrap - 
58 TPD) is being carried out by 
the Recyclers registered with 
ULBs. 

Recyclable and re-usable materials are being 
collected by the registered local waste-sorters and 
sold to recycling agencies from the neighboring 
states, as recycling plants are yet to be set up in 
Meghalaya. 

Progress in relation to Solid Waste Management as per the prescribe format by the Hon’ble 
NGT is enclosed herewith as Annexure I at page 6, and the summary of the Progress report 
is enclosed in Table 1 at page 9. 

e. We find that 5.16,951 lakh MT 
(Total legacy waste: 5.39,174 
minus remediated waste: 22,223) 
of waste is yet to be remediated. 
Further, timelines stretching up 
to December 2026 violate MSW 
Rules, 2016. 

Considering the long rainy season in the State which 
reduces the working period, a timeline of December 
2026 has been proposed. However, measures have 
been planned to complete the process by June 2026. 
The measures include additional working shifts and 
machineries. 

Progress on Legacy Waste Management as per the 
prescribe format by the Hon’ble NGT is enclosed 
herewith as Annexure II at page 12, and the summary 
of the Progress report is enclosed in Table No. 2 at 
page 14. 
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3.2 SEWAGE MANAGEMENT 

Directions of Hon’ble NGT Compliances 

(i) 18.63 MLD black water 
through septic tanks is 
either seeping or getting 
mixed with grey water and 
being discharged into 
rivers/ streams and drains. 

 

With regards to the observations of the Hon’ble NGT on 
black water generation and its treatment, the following 
steps are being taken. 

1. A pilot project on setting up of decentralized 
Sewage Treatment Plant has been proposed and 
the DPR has been recently approved. Tenders have 
been issued on 18th March 2025. 

2. It may also be stated that most commercial 
establishments and institutions are treating 
wastewater within their premises. The total 
treatment capacity of all these establishments is 
0.34 MLD through STP for sewage and 3.64 MLD of 
grey water through ETPs. List of the commercial 
establishment is enclosed at Annexure VII at page 
36. 

3. De-sludging of septic tanks is being undertaken on 
demand basis. Faecal Sludge Treatment Plants has 
been constructed in 6 Urban Towns.  

4. De sludging vehicles/ cesspool tankers of varying 
capacity has been procured by the ULBs. The 
number of cesspool vehicles available in the State 
has increased to 28 from 4, since the initial orders 
of the Hon’ble NGT. 

a. Performance of existing 
SBR/ MBBR treating 0.435 
MLD has not been 
disclosed and details of 
types of de-centralized 
plants to be set up are not 
provided. 

1. Selection process of institutes of repute to conduct 
Third Party Audit on performance of waste-water 
treatment facilities is being finalized. 

2. The pilot decentralized STPs proposed to be set up 
are containerized units using Johkasou and similar 
technologies as they are compact in design and 
easier to install. This will enable to mitigate the land 
and topographical constraint that almost all ULBs 
encounter. 

Progress in relation to Liquid Waste Management as per the prescribe format by the Hon’ble 
NGT is enclosed herewith as Annexure III at page 15, and the summary of the Progress report 
is enclosed in Table 3 at page 18. 
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3.3 RING FENCED ACCOUNT 

Directions of Hon’ble NGT Compliances 

(i) An amount of Rs 48.53 
crores has been ring-
fenced and expenditure 
incurred on ongoing 
projects. 

The State Government in order to achieve the goal and in 
compliance to the Hon’ble NGT direction vide order dated 
22nd December 2022, has put in all efforts and has been 
able to collect the requisite committed fund to meet the 
expenditure based on the amount of gap in solid and liquid 
waste management.  

The details are as follow: 

1. The funds are deposited in the Ring-fenced account 
and operated by the Chief Secretary, Govt. of 
Meghalaya. 

2. Since the order of the Hon'ble NGT, the total 
amount deposited in the ring-fenced account is Rs. 
60.53 Cr.  

3. Till now, total amount spent on solid and liquid 
waste management stands at Rs. 108.34 Cr. Out of 
this, Rs. 21.52 Cr was spent from ring-fenced 
account, while Rs. 86.82 Cr was spent from other 
accounts from State Government, which were not 
ring-fenced but with specific approval from the 
Chief Secretary.  

4. The Rs. 86.82 Cr could not be transferred to the 
ring-fenced account because of the limitations of 
PFMS system, as it was part of the Smart City 
Mission fund received from Government of India. 

5. From the last order the Hon’ble NGT dated 
05.09.2024, an additional amount of Rs. 12 Cr was 
deposited to the ring-fenced account, taking the 
total amount deposited to the ring-fenced account 
to Rs. 60.53 Cr. 

6. During the same period, Rs. 9.62 Cr has been 
utilized from the ring-fenced account, taking the 
total expenditure from the ring-fenced account to 
Rs. 21.52 Cr. 

7. As of today, the balance amount in the ring-fenced 
account stands at Rs. 39.01 Cr. 

8. The details of the Ring Fenced Account and the 
expenditure made is enclosed at Annexure VIII at 
page 48. 
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4. STATEMENT OF PROGRESS AS PER PRESCRIBED FORMAT (SOLID, LEGACY AND LIQUID WASTE MANAGEMENT) 

4.1 ANNEXURE I: Daily Solid Waste Generation & Treatment Details 

(i) 
Name of the 
District/ ULB 

(ii) 
Waste 

generatio
n (in TPD) 
(District 

wise) 

(iii) 
Breakup of 

Waste 
Generated 

(District wise)  
(in TPD) 

(iv) 
Method of Treatment in the 

District 
(in TPD) 

(v) 
Final 

destination of 
the 

components of 
(iv) 

(vi) 
Break up details of waste processing  

District Wise (in TPD) 

(vii) 
Action Plans to process 100% Waste 

a) b)  c)  d) 

State/UT 
Urban 
Areas 
(ULB) 

Rural 
Areas 

Organic 
Material  

(Wet 
Waste) 

Inert RDF Others   

Energy 
Plants  
(Waste 

to 
Energy 
Plants) 

Bio 
Compost 

Units 

Used in 
cement 

units 

Landfill 
Sites 

Other 
Uses of 

Inert 
Timelines  Budget outlay  Proposal 

Shillong 
Municipal 

Board (SMB) 
91 91   

103 34 7 

44 

a) Compost 
b) Sanitary 

Landfill 
c) To Cement 

Plant 
d) to Recyclers 

- 103 7 34 

- Dec-25 2.125 Cr.  
25 TPD MRF 

(15% - completed)  

Shillong - SUA 
(excluding 

SMB & SCB) 
100 100   - * * * 

Shillong 
Cantonment 
Board (SCB) 

9 9   1 d) to Recyclers - Dec-25 0.17 Cr 
2 TPD MRF 

Recently approved 

Tura Municipal 
Board 

36.5 36.5   0 0 0 4 d) to Recyclers - - - - - Apr-25 0.893 Cr. 

10.5 TPD MRF 
i. 3.5 TPD - 90% completed. 
ii. 3.5 TPD - 80% completed. 
iii. 3.5 TPD - 45% completed.  
& Decentralized Community 

Composting Units are 
proposed in 10 localities) 

Jowai 
Municipal 

Board 
20 20   1.5 0   2.2 

a) Compost 
d) to Recyclers 

- 1.5 - - - 

Mar-25 0.34 Cr. 
4 TPD MRF 

(completed) 

Mar-25 0.69 Cr. 

6 TPD Composting 
i. 3 TPD – completed, training 
initiated. 
ii. 3 TPD – completed, 
training initiated. 

Mar-26 13.36Cr. 

10 TPD Compost Plant 
Khliehriat 

(Work under progress) 
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(i) 
Name of the 
District/ ULB 

(ii) 
Waste 

generatio
n (in TPD) 
(District 

wise) 

(iii) 
Breakup of 

Waste 
Generated 

(District wise)  
(in TPD) 

(iv) 
Method of Treatment in the 

District 
(in TPD) 

(v) 
Final 

destination of 
the 

components of 
(iv) 

(vi) 
Break up details of waste processing  

District Wise (in TPD) 

(vii) 
Action Plans to process 100% Waste 

a) b)  c)  d) 

State/UT 
Urban 
Areas 
(ULB) 

Rural 
Areas 

Organic 
Material  

(Wet 
Waste) Inert RDF Others   

Energy 
Plants  
(Waste 

to 
Energy 
Plants) 

Bio 
Compos
t Units 

Used in 
cement 

units 

Landfill 
Sites 

Other 
Uses of 

Inert 
Timelines  Budget outlay  Proposal 

Williamnagar 
Municipal 

Board 
12.5 12.5   0 0 0 3 d) to Recyclers - - - - - 

Jan-25 0.298 Cr 
3.5 TPD MRFWork 

Completed; Training initiated 

Jan-25 0.633 Cr. 
5.5 TPD Composting 

Work Completed, Training 
initiated 

Resubelpara 
Municipal 

Board 
10 10   0 0 0 2.5 d) to Recyclers - - - - - 

Sep-25 0.255 Cr 3 TPD MRF- 30% Completed 

Sep-25 0.518 Cr. 
4.5 TPD Composting 
(Tendering Process 

completed) 

Baghmara 
Municipal 

Board 
6.5 6.5   0 0 0 0   - - - - - 

Dec - 25 0.17 Cr 
2 TPD MRF  

(identification of land in 
Progress) 

Dec - 25 0.345 Cr. 
3 TPD Composting  

(identification of land in 
Progress) 

Sub Total 
(7 ULBs) 

285.5 285.5 0 104.5 34 7 56.7   0 104.5 7 34 0   35.797   
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(i) 
Name of the 
District/ ULB 

(ii) 
Waste 

generatio
n (in TPD) 
(District 

wise) 

(iii) 
Breakup of 

Waste 
Generated 

(District wise)  
(in TPD) 

(iv) 
Method of Treatment in the 

District 
(in TPD) 

(v) 
Final 

destination of 
the 

components of 
(iv) 

(vi) 
Break up details of waste processing  

District Wise (in TPD) 

(vii) 
Action Plans to process 100% Waste 

a) b)  c)  d) 

State/UT 
Urban 
Areas 
(ULB) 

Rural 
Areas 

Organic 
Material  

(Wet 
Waste) 

Inert RDF Others   

Energy 
Plants  
(Waste 

to 
Energy 
Plants) 

Bio 
Compos
t Units 

Used in 
cement 

units 

Landfill 
Sites 

Other 
Uses of 

Inert 
Timelines  Budget outlay  Proposal 

Nongstoin 
Town 

Committee 
15 15   0 0 0 3 d) to Recyclers - - - - - 

Dec - 25. 
0.383 Cr 

4.5 TPD MRF  
(Land identification is in 

progress) 

Dec - 25. 
0.805 Cr. 

7 TPD Composting  
(Land identification is in 

progress) 

Mairang Town 
Committee 

7 7   0 0 0 0.5 d) to Recyclers - - - - - 

Dec - 25. 
0.17 Cr 

2 TPD MRF 
Recently approved 

Dec - 25 0.4 Cr. 
3.5 TPD Composting 
Recently approved. 

Nongpoh 
Town 

Committee 
7 7   0 0 0 2 d) to Recyclers - - - - - 

Dec - 25 
0.17 Cr 

2 TPD MRF  
(Land identification is in 

progress). 

Dec - 25 
0.345 Cr. 

3 TPD Composting  
(Land re- identification is in 

progress) 

Sub Total 
(3 ULBs) 

29 29 0 0 0 0 5.5 0 0 0 0 0 0   2.273   

Total 314.5 314.5 0 104.5 34 7 62.2   0 104.5 7 34 0 
  

38.07 
  

* Processing and Disposal for SUA is being undertaken by Shillong Municipal Board (SMB)  
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TABLE 1: Summary of Current Status of Solid Waste Management in Meghalaya with Reference to the 
Status at the Time of Last Hearing i.e., 5th September 2024 
 

Sl. No. Particular Sep-24 Present Status 

a Quantity of MSW Generated (TPD) 311   314.5   

b 

Quantity of MSW processed (TPD) 159 51% 173.7 55% 

Final Destination of generated waste 

1. Compost 94 30% 104.5 33% 

2. RDF 7 2% 7 2% 

3. Scraps (by the informal sector registered 
with the ULBs) 

58 19% 59.2 19% 

4. Incineration 0 0% 3 1% 

c 
Quantity of Inert disposed in Secured 
Landfill Site * 

38 12% 34 11% 

d 
Gap in Solid waste management UTs (TPD) d 
= (a - b - c) 

114 37% 106.8 34% 

Note: * Quantity of inert considered only for Shillong Sanitary Landfill Site. 
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Waste Collection 

 

 

Material Recovery Facilities and Indigenous Compost Plants: Williamnagar 

  

Training for Operators at Williamnagar 

  

Material Recovery Facilities and Indigenous Compost Plants: Jowai 
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Training for Operators at Jowai 

  

Material Recovery Facilities and Indigenous Compost Plants: Tura (90% Completed 
Training to be conducted) 

  

RDF Plants in Tura (Chamhana GW Pvt.Ltd). 

  

Scrap dealers  
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4.2 ANNEXURE II: Legacy Waste 

(i) 
Name of the 
District/ ULB 

(ii) 
Legacy waste 

Site 
(District wise) 

(iii) 
Area 

Covered by 
legacy 
waste 

(District 
wise) 

(iv) 
Quantity of 
Waste (in 

MT in each 
site) 

(v) 
Composition of the Waste  

(vi) 
Process 

adopted to 
remediate 
at each site  

(vii) 
Timeline 

to 
process at 
each site  

(viii) 
Final 

destination 
of the 

components 
at (v) 

(ix) 
Action Plans 
to remediate 
and recover 
the site at 

(iii) (in 
sq.km) with 

earmark 
budget 
(District 

wise)  

a) Inert (%) 
(Construction 

Waste, 
Wood, Glass, 

etc) 

b) 
Compost 

(%) 
organic 

c) RDF 
(%) 

Plastic 

d) If any 
other 

materials 
(%) 

Shillong Municipal 
Board 

Marten 2.37 Acres       63,320.00  68.50%   7.50% 
24% 

(moisture 
loss) 

Bio-mining Dec-25 
a) Land filling 

c) Cement 
Plant 

15.30 Cr. 
Shillong 

Cantonment Board 

Tura Municipal 
Board 

Rongkhon 
Songitalre 
Dumpsite 

5.74 Acres    1,29,161.00  29.5% 42.5% 7% 
21% 

(moisture 
loss) 

Bio-mining Jun-26 
a) Land filling 

c) Cement 
Plant 

13.78 Cr. 

Jowai Municipal 
Board 

Mynkjai 2 Acres       67,470.00          Bio-mining 
Jun-26 

  5.73 Cr. 

Williamnagar 
Municipal Board 

Upper 
Balsrigittim 

0.74 Acres 
      

38,400.00  
        Bio-mining 

Jun-26 
  

3.26 Cr. 

Resubelpara 
Municipal Board 

Mongpangro 0.59 Acres 
      

35,060.00  
        Bio-mining 

Jun-26   
2.98 Cr. 

Baghmara 
Municipal Board 

Arapara 0.5 Acres       14,776.00          Bio-mining 
Jun-26 

  1.26 Cr. 

Sub Total (7 ULBs)   11.94    3,48,187.00                42.31 Cr 
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(i) 
Name of the District/ 

ULB 

(ii) 
Legacy waste 

Site 
(District wise) 

(iii) 
Area 

Covered by 
legacy 
waste 

(District 
wise) 

(iv) 
Quantity of 
Waste (in 

MT in each 
site) 

(v) 
Composition of the Waste  

(vi) 
Process 

adopted to 
remediate 
at each site  

(vii) 
Timeline 

to 
process at 
each site  

(viii) 
Final 

destination 
of the 

components 
at (v) 

(ix) 
Action Plans 
to remediate 
and recover 
the site at 

(iii) (in 
sq.km) with 

earmark 
budget 
(District 

wise)  

a) Inert (%) 
(Construction 

Waste, 
Wood, Glass, 

etc) 

b) 
Compost 

(%) 
organic 

c) RDF 
(%) 

Plastic 

d) If any 
other 

materials 
(%) 

Nongstoin Town 
Committee 

Mawsmai and 
Mawkadiang 

1.44 Acres       22,520.00          Bio-mining Jun-26   1.91 Cr. 

Mairang Town 
Committee 

Pyndengumiong 1.2 Acres       21,365.00          Bio-mining Jun-26   1.82 Cr. 

Nongpoh Town 
Committee 

Umshangling 0.5 Acres       55,192.00          Bio-mining Jun-26   4.69 Cr. 

Sub Total (3 ULBs)   3.14       99,077.00                8.42Cr 

Total   15.08   4,47,264.00                50.73 Cr 

* The Legacy waste for Shillong city is inclusive of entire Shillong Urban Agglomeration. (Shillong Municipality, Shillong Cantonment and Suburbs) 
* 1, 20,502 MT of legacy waste has been partially processed till date for Shillong & 39790 MT of legacy waste has been processed till date for Tura. 
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TABLE 2: Summary of Current Status of Legacy Waste in Meghalaya with Reference to the Status at 

the Time of Last Hearing i.e., 5th September 2024 

Sl. 
No. 

Particular Sep-24 Present Status 

1 Total Estimated Legacy Waste Quantity (MT)    5,39,174.00       6,07,556.00  

2 Processed Legacy waste 

  a. Shillong Municipal Board (MT)*        22,223.00       1,20,502.00  

  b. Tura Municipal Board (MT)              -         39,790.00  

  Total Processed Legacy waste        22,223.00       1,60,292.00  

3 Unprocessed Legacy Waste Quantity (MT) (Gap in Legacy Waste) 

  a. Shillong Municipal Board (MT)     1,57,819.00          63,320.00  

  b. Tura Municipal Board (MT)     1,62,126.00       1,29,161.00  

  c. Jowai Municipal Board (MT)        63,900.00          67,470.00  

  d. Williamnagar Municipal Board (MT)        36,210.00          38,400.00  

  e. Resubelpara Municipal Board (MT)        33,485.00          35,060.00  

  f. Baghmara Municipal Board (MT)        13,411.00          14,776.00  

  g. Nongstoin Town Committee (MT)        20,000.00          22,520.00  

  h. Mairang Town Committee (MT)        20,000.00          21,365.00  

  i. Nongpoh Town Committee (MT)        10,000.00          55,192.00  

  Total Unprocessed Legacy Waste    5,16,951.00       4,47,264.00  

* The Legacy waste for Shillong city is inclusive of entire Shillong Urban Agglomeration. (Shillong 
Municipality, Shillong Cantonment and Suburbs) 
* 1, 20,502 MT of legacy waste has been partially processed till date for Shillong & 39790 MT of legacy 
waste has been processed till date for Tura. 

 

Progress of Legacy Waste Remediation Shillong 

 

 

Progress of Legacy Waste in Tura 
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4.3 ANNEXURE III: Daily Liquid Waste (Sewage) Generation & Treatment Details 

(i) 
Name of the 

Districts 

(ii) 
Sewage generation 
District wise with 

population 

(iii) 
Sewage 

generation 
quantity/ 

quality 

(iv) 
Details Treatment of Sewage (District Wise) 

(v) 
Details of disposal of untreated Sewage  

(in MLD) (District Wise) (vi) 
Action Plan to treat 
untreated sewage 

(District Wise) 

(vii) 
Action Taken against the defaulting 

authority 

By STP 
(MLD) 

Type of 
STP 

Disinfecti
on 

method in 
STP 

Dischar
ge of 

Water 
Quality 

from 
STP 

includin
g 

Feacal& 
E -Coli 

Final 
dischar

ge of 
Treated 

STP 
Water  
(MLD) 

Other 
Mode of 

Treatment  
(MLD) 

(a) 
Final destination 
of Discharge of 

untreated sewage 

(b) 
If (a) above is let out in its 

quality 

Urban 
Areas 

Rural 
Areas 

  
Wet 
Land 

Pond River * Sea 
Other 
Water 
body 

Timelines 
Budget 
outlay 
(Cr.) 

EC 
impose

d  

Show 
cause 
notice 
issued  

Closur
e 

notice 
issued 

Other 
Action 
Taken 

Shillong - 
Shillong 

Municipal 
Board 

Sewage 
generation 

17.08 

17.08   

0.527 
SBR/ 

MBBR 
    

Recycl
e/stor

m drain 

0.465 
MLD - 
FSTP 

5.50 MLD 
Black 

Water to 
Septic 

tank with 
Soak pit. 

    

5.92 
MLD 
Grey 

Water  

    Oct-25 70.31         
Population 158177           

1.27 MLD - 
Nallah In 
situ 

              
3.4 MLD - 
ETP 

Shillong - 
Shillong 

Cantonmen
t Board 

Sewage 
generation 

1.73 

1.73   - - - - - - 

0.66 MLD 
Black 

Water to 
Septic 

tank with 
Soak pit. 

    

1 .07 
MLD 
Grey 

Water  

                

Population 16016 

Tura 
Municipal 

Board 

Sewage 
generation 

7.62 

7.62   - - - - - 

0.05 MLD 
- FSTP 

0.06 MLD 
-ETP 

2.84 MLD 
Black 

Water to 
Septic 

tank with 
Soak pit. 

    

4.66 
MLD 
Grey 

Water  

    Dec-26 14.25         

Population 95219 

Jowai 
Municipal 

Board 

Sewage 
generation 

2.76 

2.76   - - - - - 

0.055 
MLD - 
FSTP 

0.99 MLD 
Black 

Water to 
Septic 

tank with 
Soak pit. 

    

0.95 
MLD 
Grey 

Water  

    Dec-26 29.56         
0.65 MLD 
- Nallah In 
situ 

Population 34166 
0.11 MLD - 
ETP 

Williamnag
ar 

Municipal 
Board 

Sewage 
generation 

1.8 

1.80   - - - - - 
0.03 MLD 

- FSTP 

0.65 MLD 
Black 

Water to 
Septic 

tank with 
Soakpit. 

    

1.1 
2MLD 
Grey 

Water  

    Dec-26 5.25         

Population 32141 

32168



Page 16 of 51 

 

 

 

(i) 
Name of the 

Districts 

(ii) 
Sewage generation 
District wise with 

population 

(iii) 
Sewage 

generation 
quantity/ 

quality 

(iv) 
Details Treatment of Sewage (District Wise) 

(v) 
Details of disposal of untreated Sewage  

(in MLD) (District Wise) (vi) 
Action Plan to treat 
untreated sewage 

(District Wise) 

(vii) 
Action Taken against the defaulting 

authority 

By STP 
(MLD) 

Type of 
STP 

Disinfecti
on 

method in 
STP 

Dischar
ge of 

Water 
Quality 

from 
STP 

includin
g 

Feacal& 
E -Coli 

Final 
dischar

ge of 
Treated 

STP 
Water  
(MLD) 

Other 
Mode of 

Treatment  
(MLD) 

(a) 
Final destination 
of Discharge of 

untreated sewage 

(b) 
If (a) above is let out in its 

quality 

Urban 
Areas 

Rural 
Areas 

  
Wet 
Land 

Pond River * Sea 
Other 
Water 
body 

Timelines 
Budget 
outlay 
(Cr.) 

EC 
impose

d  

Show 
cause 
notice 
issued  

Closur
e 

notice 
issued 

Other 
Action 
Taken 

Resubelpar
a Municipal 

Board 

Sewage 
generation 

1.46 

1.46   - - - - - 
0.03 MLD 

- FSTP 

0.53MLD 
Black 

Water to 
Septic 

tank with 
Soakpit. 

    

0.91 
MLD 
Grey 

Water  

    Dec-26 4         

Population 26121 

Baghmara 
Municipal 

Board 

Sewage 
generation 

0.94 

0.94   - - - - - 
0.015 
MLD - 
FSTP 

0.34 MLD 
Black 

Water to 
Septic 

tank with 
Soakpit. 

    

0.58 
MLD 
Grey 

Water  

    Dec-26 2.5         

Population 16703 

Sub total 
7 ULBs 

  378543 33.39   0.527         6.135 11.51     15.21       125.87         

Nongstoin 
Town 

Committee 

Sewage 
generation 

2.2 

2.20   - - - - - - 

0.84 MLD 
Black 

Water to 
Septic 

tank with 
Soakpit. 

    

1.36 
MLD 
Grey 

Water  

    Dec-26 6         

Population 39249 

Mairang 
Town 

Committee 

Sewage 
generation 

1.1 

1.10   - - - - - 
0.03 MLD 

- ETP 

0.42 MLD 
Black 

Water to 
Septic 

tank with 
Soakpit. 

    

0.65 
MLD 
Grey 

Water  

    Dec-26 3.25         

Population 19614 

Nongpoh 
Town 

Committee 

Sewage 
generation 

1.03 

1.03   - - - - - 
0.037 

MLD - ETP 

0.39 MLD 
Black 

Water to 
Septic 

tank with 
Soakpit. 

    

0.60 
MLD 
Grey 

Water  

    Dec-26 3.25         

Population 18300 

Sub total 
3 ULBs 

  77163 4.33   0.00         0.067 1.65     2.61       12.5         
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(i) 
Name of the 

Districts 

(ii) 
Sewage generation 
District wise with 

population 

(iii) 
Sewage 

generation 
quantity/ 

quality 

(iv) 
Details Treatment of Sewage (District Wise) 

(v) 
Details of disposal of untreated Sewage  

(in MLD) (District Wise) (vi) 
Action Plan to treat 
untreated sewage 

(District Wise) 

(vii) 
Action Taken against the defaulting 

authority 

By STP 
(MLD) 

Type of 
STP 

Disinfecti
on 

method in 
STP 

Dischar
ge of 

Water 
Quality 

from 
STP 

includin
g Feacal 
& E -Coli 

Final 
dischar

ge of 
Treated 

STP 
Water  
(MLD) 

Other 
Mode of 

Treatment  
(MLD) 

(a) 
Final destination 
of Discharge of 

untreated sewage 

(b) 
If (a) above is let out in its 

quality 

Urban 
Areas 

Rural 
Areas 

  
Wet 
Land 

Pond River * Sea 
Other 
Water 
body 

Timelines 
Budget 
outlay 
(Cr.) 

EC 
impose

d  

Show 
cause 
notice 
issued  

Closur
e 

notice 
issued 

Other 
Action 
Taken 

Shillong - 
SUA 

(excluding 
SMB & 
SCB) 

Sewage 
generation 

15.58 

15.58   - - - - - - 

5.92 MLD 
Black 

Water to 
Septic 

tank with 
Soakpit. 

- - 

9.66 
MLD 
Grey 

Water  

    - -         

Population 278169 

Sub total   278169 15.58   0         0 5.92     9.66       0         

Total   733875 53.30   0.527         6.202 19.08     27.48       138.37         

* Note (v)(b):  Drain / Stream / River 
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TABLE 3: Summary of Current Status of Liquid Waste Management in Meghalaya with 

Reference to the Status at the Time of Last Hearing i.e., 5th September 2024 

 

Sl. 
No. 

Particular Sep-24 Present Status 

1 Sewage Generation (in MLD) 51.87 53.30 

2 
Existing Treatment Facilities capable of 
treating the sewage presently (in MLD) 

3 6.73 

3 

Details of Treatment of Sewage 

a. By STPs (in MLD) 0.43 0.53 

b. Type of STPs (in MLD) SBR/MBBR SBR/MBBR 

c. FSTP (in MLD) 0.65 0.65 

d. Nallah In - situ Remediation (in MLD) 1.92 1.92 

e. ETP (in MLD) - 3.64 

f. Final Destination 

Recycled/ 
discharged 

in drain 
storm 

Recycled/ discharged in drain 
storm 

4 

Details of disposal of untreated Sewage (in MLD) 

a. Final destination of Discharge of 
untreated sewage (in MLD) 

18.63 19.08 
Black Water to Septic 
tank with Soak pit. 

30.23 27.48 
Grey Water 
(drains/streams/ rivers 

5 Gap in liquid waste management 48.87 46.57  
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FSTPs 

  

  

  
Cesspool 
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STPs 
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5. STRATEGY IN REDUCING THE GAP IN LIQUID WASTE MANAGEMENT 

i. At present, the State Government has mandated all the households to construct 

septic tanks & soak pits for black water treatment. All commercial establishments 

along with the septic tanks & soak pits are also mandated to install Effluent 

Treatment Plants (ETP). 

ii. Faecal Sludge Treatment Plants (FSTP) are also being constructed and 

operationalized in 6 Urban Towns and will be established in the remaining Urban 

Towns. 

iii. In consideration of the various factors like topography, site conditions, accessibility 

and social acceptance, the State Government has decided to setup decentralized 

Sewage Treatment Plants (STPs) across all cities and towns. Based on the 

observation of the treatment facilities existing across the country and in the region 

in particular, pilot STPs using Johkasou and similar technologies are planned, one of 

which has been initiated. A Technical Support Consultant to assist the ULBs 

throughout project initiation, implementation and operation has been engaged. 

iv. Trial run of the onsite STPs have been conducted. However, since they were earlier 

envisaged to treat the outfalls which is mixed with storm, springs and stream water, 

it was found out that the operation of the plants becomes practically challenging as 

constant pumping of the outfall water has to be carried out. Therefore, a re-

engineering of the system is necessary, and has been undertaken to facilitate 

treatment of wastewater exclusively. Diversion drains are being constructed to 

channelize the black and grey water only to the constructed STPs and the revised 

timeline for operationalizing these STPs is October 2025. 
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6. PROGRESS OF OTHER INTERVENTIONS 

The State Government has also initiated various interventions in order to reduce the gap of Waste 

Management in the State and the details progress of the interventions is enclosed as Annexure 

IV at page 23 comprising various items of progress depicted in tabular forms.  
 

The State Government has also initiated development plans with an objective to reduce the gap 

of Waste Management in the State, the details of which are as follows: 
 

Proposed liquid waste management in New Shillong city: In the proposed New Shillong city that 

the State Government intends to develop over an area of 808 acres, a proper wastewater 

management system will be installed. The earmarked cost is Rs.71.67 crore for laying of 17.2 kms 

sewerage networks and for installation of a 15 MLD STP with Membrane Bioreactor (MBR) 

technology. 
 

Wahumkhrah Riverfront Development Projects: As part of the efforts to rejuvenate the major 

river flowing through the capital city, a Wahumkhrah Riverfront Development Project has been 

initiated at a cost of Rs. 39.75 crores. The works to be taken up includes development of the 

riverbanks, desiltation, garbage-removal and beautification of the banks with creation of public 

spaces.  
 

Provision of transparent wire mesh fences: The DPR to fence 6.3 kms of river stretches, with an 

estimated cost Rs. 8.39 crore, as part of the comprehensive intervention to rejuvenate and 

restore the Umkhrah, Umkhen, and Umshyrpi rivers have been approved. Bidding was accordingly 

processed, and work orders were issued on 27th February 2025. Through this project, transparent 

fences will be installed at a number of vulnerable stretches along the rivers and their tributaries. 

The main objective of these fences is to prevent disposal of waste on the drains and streams and 

thereby improving the aesthetic and ecological value of these water bodies. Through this project 

the gap between generation and collection of solid waste will be significantly bridged and also 

foster community involvement in environmental conservation. 
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6.1 ANNEXURE IV 

TABLE 4: Status Solid Waste Management Processing for 10 Urban Local Bodies of Meghalaya 
 

Name of ULBs Component  Status  Timeline 

A. SWACHH BHARAT MISSION (SBM) 2.0, URBAN 

Shillong Municipal 
Board 

25 TPD Material Recovery 
Facility 

15% of civil work completed Dec-25 

Tura Municipal Board 10.5 TPD Material Recovery 
Facility 

7 TPD 90% of civil work 
completed in two locations. 

Apr-25 

3.5 TPD 20% of civil work 
completed. 

Apr-25 

Jowai Municipal 
Board 

6 TPD Decentralized 
Composting Units 

1. 3 TPD - Operational. Mar-25 

2. 3 TPD – Civil work completed, 
training initiated 

4 TPD, Material Recovery 
Facility 

Civil work is completed Mar-25 

Williamnagar 
Municipal Board 

5.5 TPD Compost Plant Work Completed, Training 
initiated 

_ 

3.5 TPD, Material Recovery 
Facility 

Work Completed, Training 
initiated 

_ 

Resubelpara 
Municipal Board 

4.5 TPD Compost Plant Tendering process completed Sep-25 

3 TPD, Material Recovery 
Facility 

30% of civil work is completed Sep-25 

Baghmara Municipal 
Board 

3 TPD Compost Plant Land identification in progress Dec-25 

2 TPD, Material Recovery 
Facility 

Land identification in progress Dec-25 

Shillong Cantonment 
Board 

2 TPD, Material Recovery 
Facility 

Land identification in progress Dec-25 

Nongstoin Town 
Committee 

7 TPD Compost Plant Land identification in progress Dec-25 

4.5 TPD, Material Recovery 
Facility 

Land identification in progress Dec-25 

Mairang Town 
Committee 

3.5 TPD Compost Plant Recently Approved Dec-25 

2 TPD, Material Recovery 
Facility 

Recently Approved Dec-25 

Nongpoh Town 
Committee 

3 TPD Compost Plant Land identification in progress Dec-25 

2 TPD, Material Recovery 
Facility 

Land identification in progress Dec-25 

Sub Total A 91 TPD    
 

B: OTHER SOURCE OF FUNDING 

Tura Municipal Board 10 TPD Refused Derived Fuel 
(RDF) plants  

Work in progress  Apr-25 

10 TPD Decentralized 
Composting Units 

Project initiated Jan-26 

Sub Total B 20 TPD      
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TABLE 5: Current Status on Setting Up Integrated Scientific Waste Management Facilities for All 
the Urban Towns 
 

Towns  District  Location  Area  

(Acre) 

July 2024 Progress 

 (Present Status) 

Shillong   East 
Khasi 
Hills  

Nonghali  112 1. Land Survey 
completed. 

2. Environment 
Clearance process 
ongoing– 

i. Online application 
completed.  

ii. Environment 
Baseline Monitoring 
Report completed 

iii. Preparation of 
EIA/EMP plan is 
under progress. 

• Environment Clearance is in 

progress 

Tura  West 
Garo 
Hills  

Wakkagre 21.02 1. Land acquisition 
completed. 

2. Environment 
Clearance process 
to be taken up. 

• Environmental Clearance is 

being initiated 

Williamnagar East 
Garo 
Hills  

Rongakgre 37 1. Land acquisition 
completed. 

2. Environment 
Clearance process 
to be taken up. 

• Environmental Clearance is 

being initiated  

Resulbelpara North 
Garo 
Hills  

ElachiApal   14 1. Proposal for land 
has been received. 

2. Direction has been 
sent to Task Force 
for further 
examination and 
other details for 
purchase. 

• The Task Force Committee is 

conducting further feasibility 

study of the identified land.  

Baghmara South 
Garo 
Hills  

Arapara 15 1. Instruction has 
been issued to the 
Task Force for 
submitting report 
on the feasibility of 
the site. 

• Proposal for land has been 

received 

• The Task Force Committee is 

conducting further feasibility 

study of the identified land. 

Jowai West 
Jaintia 
Hills  

-   - New Expression of 
Interest floated on 1st 
August 2024, as the 
proposals received 
earlier were not 
feasible 

• Land has been identified at 

Umlamat Elaka Jowai.  

• Environmental Clearance is 

being initiated.  
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TABLE 6: Existing & Functional Liquid Waste Management Facilities 
 

Sl. 
No 

Location 

Sep-24 Present Status 

Type of Facility 
Capacity 

(MLD) 
Type of 
Facility 

Capacity 
(MLD) 

A Shillong Municipal Board (SMB) 

1 Police Bazaar Shillong, Marriott STP 0.25 STP 0.25 

2 Polo Municipal Market, Shillong STP 0.05 STP 0.05 

3 Polo Market, Shillong STP 0.075 STP 0.075 

4 Parking lot Anjalee, Shillong STP 0.06 STP 0.06 

5 Marten, Shillong FSTP 0.115 FSTP 0.115 

6 Behind SMB Quarter, Shillong FSTP 0.35 FSTP 0.35 

7 Outfall, Shillong 
Nallah In-situ 
remediation 

1.27 
Nallah In-situ 
remediation 

1.27 

8 Private Establishments     STP 0.092 

9 Private Establishments     ETP 3.4 

  Total SMB   2.17   5.662 

B Tura Municipal Board (TMB) 

1 Doldegre, Tura FSTP 0.05 FSTP 0.05 

2 Private Establishments     ETP 0.06 

  Total TMB   0.05   0.11 

C Jowai Municipal Board (JMB) 

1 Sabah Muswang, Jowai FSTP 0.055 FSTP 0.055 

2 Outfall, Jowai 
Nallah In-situ 
remediation 

0.65 
Nallah In-situ 
remediation 

0.65 

3 Private Establishments     ETP 0.11 

  Total JMB   0.705   0.815 

D Williamnagar Municipal Board (WMB) 

1 Balsrigittim, Williamnagar FSTP 0.03 FSTP 0.03 

  Total WMB   0.03   0.03 

E Resubelpara Municipal Board (RMB) 

1 Resubelpara Municipal office FSTP 0.03 FSTP 0.03 

  Total RMB   0.03   0.03 

F Baghmara Municipal Board (BMB) 

1 Civil Hospital, Baghmara FSTP 0.015 FSTP 0.015 

  Total BMB   0.015   0.015 

G Nongpoh Town Committee (NTC) 

1 Private Establishments     ETP 0.037 

  Total NTC       0.037 

H Mairang Town Committee (MTC) 

1 Private Establishments     ETP 0.03 

  Total MTC       0.03 

  Grand Total   3.00   6.729 
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TABLE 7: Other Liquid Waste Treatment Facilities Being Undertaken 

Location 
July 2024  

Status 
March 2025 

Updated Status 

Nallah In Situ Remediation: Shillong 

i. Pomdngiem Drain (also referred 
as Wah Thangsniang Drain)  1.27 MLD of grey water is 

being treated by 
operational of the Nallah 
In - situ Remediation 

1.27 MLD of grey water is 
being treated by operational 
of the Nallah In - situ 
Remediation 

ii. Oakland Drain  

iii. Lawmali Drain  

iv. Wahingdoh – Rai-mohan Drain  

v. Polo Drain  

Nallah In Situ Remediation: Jowai 

i. SyntuKsiar (near Myntwa 
Stream)  

So far, treatment of 0.65 
MLD of grey water is being 
initiated by Nallah In- situ 
Remediation Plants 
installed in Jowai. 

So far, treatment of 0.65 MLD 
of grey water is being initiated 
by Nallah In- situ Remediation 
Plants installed in Jowai. 

ii. Panaliar 

iii. Caroline Colony  

iv. Ladthadlaboh west  

v. Khimusniang 

vi. Umshangiar 

vii. Iawmusniang 

viii. Mynthong1  

ix. Mynthong2  

x. PanaliarMutong 

xi. Liar KdongtreriatPanaliar 

  * The Treatment infrastructure was installed recently and periodic test will be conducted to   check 
its effectiveness. 
 
 

Nallah In Situ Remediation: Jowai 
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Nallah In Situ Remediation: Shillong 

  

Inspection of Nallah In Situ Remediation: Shillong 
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 TABLE 8: Status of Liquid Waste Management Projects Under Consideration 

 

SN Particulars Approved no. 

Approved 

Capacity/ 

numbers 

Remarks 

1 Desludging Vehicles  8 8 Nos 

➢ 2 Cesspools tankers were purchased 

by. 

1. Williamnagar Municipal Board. 

2. Resubelpara Municipal Board. 

 

➢ Tura Municipal has placed an order 

for procuring a cesspool. 

➢ Tendering process is in progress for 

other ULBs. 

2 STPs  8 21.5 MLD 1. ULBs has identified land for setting 

up of STPs. 

2. Feasibility study to be conducted. 3 
I & D (Interception & 

Diversion Drains)  
8 23 KMs 

4 Rambyrthai, Jowai 1 540 KLD 

 

1. DPR is under examination. 
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Table 9:  Status of the Onsite STPs 

 

 Location 
No of 

Treatment 
Plants 

Capacity Status 

 STP: Jul-24 Mar-25 

i.  Municipal filling point, Kenches 
Trace 

1 3.17 MLD 99% 

Trial run of the onsite STPs 

have been conducted. 

However, since they were 

earlier envisaged to treat 

the outfalls which is mixed 

with storm, springs and 

stream water, it was found 

out that the operation of 

the plants becomes 

practically challenging as 

constant pumping of the 

outfall water has to be 

carried out. Therefore, a 

re-engineering of the 

system is necessary and 

have been undertaken to 

facilitate treatment of 

wastewater exclusively.  

Diversion drains are being 

constructed to channelize 

the black and grey water 

only to the constructed 

STPs and the revised 

timeline for 

operationalizing these 

STPs is October 2025.  

ii. Junction of Wahingdoh and 
Umkhrah 

1 7.12 MLD 99% 

iii. Junction of Wahdasoi and 
Umkhrah 

1 0.85 MLD 99% 

iv. By the site of 
Wahpomdngiem behind 
SMB Complex at Bishop 
Cotton Road 

1 2 MLD 99% 

Total 4 13.07 MLD   
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ANNEXURE V: COMPOST QUALITY TEST REPORT 
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ANNEXURE VI: WASTE CHARACTERIZATION REPORT 
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ANNEXURE VII: LIST OF COMMERCIAL ESTABLISHMENTS HAVING 

INSTALLED STPs & ETPs 
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ANNEXURE VIII: RING FENCED ACCOUNT DETAILS 

Table 10: Current Status 

FUNDS COMMITTED: 

1 
Amount deposited in Ring Fenced Account for Solid and 
Liquid Waste Management 

60.53 Cr 

2 
Expenditure incurred after 22.12.2022 (without being 
deposited in Ring Fenced Account) for Solid and Liquid 
Waste Management 

86.82 Cr  

  Total 147.35 Cr 

EXPENDITURE INCURRED: 

3 
Expenditure incurred after 22.12.2022 (without being 
deposited in Ring Fenced Account) for Solid and Liquid 
Waste Management 

86.82 Cr  

4 
Amount utilized from Ring Fenced Account for Solid and 
Liquid Waste Management 

21.52 Cr 

  Total 108.34 Cr 

FUNDS AVAILABLE: (Balanced) 

5 Balance funds available in Ring Fenced Account 39.01 Cr 

Bank Details of Ring Fenced Account 
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Table 11: Summary of Progress in Depositing Sums in the “Ring-Fenced Account” 

  A B C D 

I 
Funds Committed for Solid Waste 
Management in Urban Area 

Amount deposited in Ring 
Fenced Account for Solid and 
Liquid Waste Management  

Expenditure incurred after 22.12.2022 
(without being deposited in Ring Fenced 
Account) for Solid and Liquid Wase 
Management 

Amount utilized from 
Ring Fenced Account for 
Solid and Liquid Waste 

1 15th Finance Commission 8,13,39,422.00 8,80,58,925.00 2,33,02,009.00 

2 Grant in Aid 16,50,46,102.00 - 7,81,36,795.00 

3 Swachh Bharat Mission (Urban) 72,222.00 - - 

4 Smart City 0 16,00,00,000.00 - 

5 
Environmental Compensation for Solid 
and Liquid Waste Compensation for Jowai  

10,00,00,000.00 - - 

6 State Fund 12,00,00,000.00     

  Sub Total 1 46,64,57,746.00 24,80,58,925.00 9,90,35,984.00 

II 
Funds Committed for Liquid Waste 
Management in Urban Area 

      

1 15th Finance Commission 13,86,54,019.00 69,29,600.00 11,37,22,161.00 

   2 Grant-in-Aid - 19,59,63,215.00 - 

3 Swachh Bharat Mission (Urban) 2,22,222.00 - - 

4 Smart City - 19,31,00,000.00 - 

5 AMRUT - 22,41,04,164.00 - 

  Sub Total 2 13,88,76,241.00 62,00,96,979.00 11,61,24,981.00 

  TOTAL (1+2) 60,53,33,987.00 86,81,55,904.00 21,51,60,965.00 

  GRAND TOTAL (column B+C) 
 1,47,34,89,891.00  

(Rupees One Hundred Forty Seven Crore Thirty Four Lakhs Eighty Nine Thousand Eight Hundred and 
Ninety One) 
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Table 12: List of projects for solid and liquid waste management utilised from the ring-fenced 

account 

Sl. 
No 

NAME OF THE PROJECT/ACTIVITIES UNDERTAKEN Amount utilized (Rs) 

1 
Common Bio Medical Waste Treatment Plant at Doldegre, 
Tura  

49,54,050.00 

2 Procurement of Bolero Pickup CBC.1.7 Tipper/Hopper  23,86,600.00 

3 
Compost Plant at Khliehriat (Retaining Wall for Compost 
Plant and Earthwork at Umtyra, Khliehriat.)  

1,73,75,113.00 

4 
Levelling and Compaction of Garbage at Marten SLF Phase-I 
& II  

70,30,173.00 

5 Construction of Crematorium at Khliehtyrshi, Riaturiem 35,76,311.00 

6 Cleaning of Wahumkhrah river, Polo Shillong Phase II  
5,27,27,689.00 

2,47,49,170.00 

7 
Construction of Reservoir Tank and Borewell at Sabah 
Muswang.  

49,37,160.00 

8 
Construction of overhead reserves at Sabah Muswang 
FSSTP Plant, Jowai 

12,43,843.00 

9 

1.    Drilling of 6 Inch bore well  

43,01,220 2.    Installation of 2 Nos. of Submersible pump sets.  

3.    Drawal of power line at Khliehriat 

10 
Repairing/Renovation of Main Drain and Slab Cover at 
Keating Road, Shillong.  

24,95,055.00 

11 
Improvement of Footpath and side drain from Netaji Statue 
upto Polo Towers Hotel at Jail Road, Shillong  

1,22,17,857.00 

13 
Construction of Masonry Dustbin at Williamnagar 
Government College Compound, East Garo Hills District  

1,68,655 

14 

Supply & Installation of Plastic Waste Management System 
i.e Plastic Waste Shredder, Plastic Dust Remover and 
Hydraulic Scrap Bailing Press Machine at near Bio - Medical 
Waste Treatment Plant, Williamnagar.  

8,85,000.00 

15 
Compost Plant at Khliehriat (Retaining Wall For Compost 
Plant and Earthwork at Umtyra, Khliehriat.) (Construction 
of Compost Plant and Supply of Machineries, etc)  

6,07,61,682.00 

16 Cleaning of Wahumkhrah river, Polo Shillong Phase II  1,34,52,987.00 

17 
Supply, Installation, Testing & Commissioning for Septage 
Treatment Plant at Williamnagar 

18,98,400.00 

   Total 21,51,60,965.00 
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Table 13: List of projects incurred after 22.12.2022 for solid and liquid waste management 

SN NAME OF THE PROJECT/ACTIVITIES UNDERTAKEN 
Amount utilized 

(Rs) 

1 

Design, construction, erection, installation and successful 
commissioning of faecal sludge &septage treatment plant (FSSTP) of 
capacity 350m3/day, nallah waste water treatment of 2000m3/day, 
sewage pumping station and all appurtenant structures and allied works 
complete including onsite treatment of nallah waste water at 4 
locations under AMRUT 

22,41,04,164.00 

2 Bioremediation for 11 Drains/tributaries of the Myntdu River 19,41,38,963.00 

3 
Waste Water Treatment through in-situ Nallah Treatment /technology at 
various Location in Shillong under Smart City. 

19,31,00,000.00 

4 
Installing of 4 nos. of 1 Metric Ton per day capacity, unsegregated waste 
management plants at Marten, Mawlai Mawiong under Smart City. 

16,00,00,000.00 

5 
Procurement of Garbage Vehicle, Excavator, Compactor, Waste 
Convertor, Bailing Machines, etc 

4,60,65,264.00 

6 
Construction of Physical Infrastructure of parking Bay, Brick Wall 
Boundary Fencing, Retaining wall etc. and other amenities at Waste 
Disposal site. 

1,37,07,019.00 

7 Procurement of Dustbin, Protective Equipment, Dustbin Containers, etc. 46,44,000.00 

8 
Setting up of Common Bio-medical Waste Treatment and Disposal 
facilities at Chasingre, Tura 

2,47,01,894.00 

9 

Supply & Installation of Plastic Waste Management System i.e., Plastic 
Waste Shredder, Plastic Dust 

20,65,000.00 
Remover and Hydraulic Scrap Bailing Press Machine at near Bio - 
Medical Waste Treatment Plant, Williamnagar. 

10 
Supply, Installation, Testing & Commissioning for Septage Treatment 
Plant at Williamnagar 

44,29,600.00 

11 
Supply installation, Testing and Commissioning of Septage Treatment 
Plant (STP) at RongkhonSonggital Tura 

12,00,000.00 

Total 86,81,55,904.00 
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BI.]I.'ORT]'I}IIi NATIoNAI, GRI'TiN TRIBT]NAI,. PRIN(-'IPAI, IIT]NCII. NI.]W I)EI,III
otat(;tNAt. Appl.tCATI()N NO. t27l Ol'202{

IN 'I'III.] NTA'I"TER ()I.':
Klrrrro 1.. Pariul Applicant

Respondents

Ve rsus
State of Meghalaya & Ors.

VAKAI,AI'NAMA
I. llarilang W. Phira. thc Secretary to thc Gor,elnrnent ol'Meuhalaya in thc Publrc Works l)epartlncnr
(Roads and tluildings). tlre Rcspondent No. 7 herein and authorizcd represenlativc ol'Resporrdent No. I

and 2 also, having office at Secrctariat. Shillong, Meghalaya. 793001 do hereby appoint and retain:
AVIJIT MANr TRtPATIIt (IJp-01066/2009)

l'hone No. 9958537705, cmail: avijitmani@gmail.com
having officc at B-17 4rh l'loor, Jangpura llxtension, New Delhi - I I00l.l

hercinafter called Advocate to be rny/our Advocates for RESPONDUNT NO, 1,2 and 7 in the abovc
noted case and furthcr authorize lrim:

fo act appear and plead in the above noted casc in this Court or in anv other Coun in rvhich thc sanle
be tried/ heard and also in the Appellate Courls.
To sign. file verif, and present pleadings, replications. Appcals. cross-objections, or petitions lbr
execution or review revision resloralion rvithdrawal, compromise applications or other petitions replies.
objections or affidavits or other docurnents as rnay be deerned necessary ofproper for the prosecution
ofsaid case in all its stage. To file and take back documents.
'[o rvithdraw or compronrise the said case or submit to arbitration any differenccs or disputes that may
arise touching or in any manner relating to the said case.
To deposit drarv and receive nroney chequcs and grant receipts thereofand to do allother acts and thinss
rvhich rnay be necessary to be done for the progress and in the course to prosecutions ofthe said casc.
To appoint instruct any other l,egal practitioner authorizing hinr to exercise the power and authorities
hereby conferred upon lhe Advocate whenever he may think fit to do so and sign the power of attorney
on rny/our behalf.
And I/We thc undersigned do hereby agree to ratify and confinn act as if done by the Advocate or their
substitutes in the matter as my/our own acts, as ifdone by rne/us to intents and purposes.
And l/We undertake that l/We or rny/our duly authorized agents rvould appear in Court all hearings will
confinl the Advocates for appearance when case is called.
And I/We the undersigned do hereby agree not to hold the Advocate of their substitute responsible to
the result ofthe said case, consequences for his absence lrorn the court when the said case is. called up
for the hearing or any negligence ofthe said Advocates or his substitute.
And l/We the undersigned do hereby agree that in the evcnt of the whole or any pan to the fee agreed
by rne/us the Advocates remaining unpaid they will be entitled to relain the tlle/documents etc. and $ill
also not be bound to appear ard conduct the case till the fee/balance fee is paid.
And l/We the undersigned do hereby agree that l/We shall not claim any compensation. nor the
Advocate/s shall be liable for any compensation ifhe/she lails to appear in the court or fails to conduc(
or withdraws lrom the case duc to non-payment of fec as per settlernent or for reason of any requcst/
call given by Bar Association/s or Council/s.
IN WITNESS WHtTREOF I/We do hcreunro set rn)/our hand ttr these presents the contents of which
have been understood hy me this 9l5f of.luly 2025

Accepted subject to the terms of fees.

C licAdvocate

S€ctstEry b the C'oYt ot lueghslays'

RIrr Works (R&B) o€gaftIal
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